
Applicant(s) Ramchandran Nair,S/o. K P A Nair,

Amritham House, Thichur Village,

Erimapetty P.O and 4 others

Vs

Respondents The Additional District Magistrate,

Thrissur District, & Others

Volume - I

INDEX

FOURTH RESPONDENT
B

*
SMITHA C. V

. EnvironmentalEnoineer
Ksrala Stats pollution 

Con-lrol Board
District Offico,Thrissur

st
No

l)cscription Page No.

1 Report filed by the Environmenlal Engineer, Fourth respondent. l-4
2 5

J respondent on 20 / I I I 2024 - Annexure 6-7

4 Copy of the reply letter from 6rh

R4(c).
respondent dated 28.12.2024 - Annexure 8- 14

5 Circular no. KSPCB/383/2023-SEE-3 dated,29.03.2023 - Annexure R4(d) l5-16
6 Guidelines dated 07.01.2020 issued by Central Pollution Control Board -

Annexure R4(e)
t7-22

7 Circular No. KSPCB/ I 4/202 1 -SEE-3 dated I I I 02 I 2024 - Annexure R4(r). 23-24
8 Offrce memorandum dated 16.08.202tof Central Pollution Control Board

- Annexure R4(g).

25-27

9 Copy of the report dated 17 .01.2025 submitted to the District Collector -
Annexure R4(h).

28-31

?i lr{

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL SOUTHERN

ZONE, CHENNAI CIRCUIT BENCH

APPLTCATTON NO.l0 OF 2026(3Z)

\pdr

Copy ofthe authorization letter - Annexure R4(a)
Copy ofthe letter sent to the 6th

R4(b).

Dated this the 4th day of April, 2026.

Rema Smrithi VK
Standing counsel for KSPCB



1

Application no. l0 of2026 (SZ)

Applicant(s)

Vs.

Ramchandran Nair,

S/o.KPANair,

Amritham House, Thichur Village,

Erimapetty P.O and 4 others

The Additional District Magistrate,
Thrissur District. & Others

Respondents

It is respectfully submitted that I am authorized to represent the fourth

respondent in this application. Copy of the authorization letter is

produced herewith and marked as Annexure R4(a).

2. The application is filed against a proposed Petroleum Retail Outlet of
BPCL in Survey No. 308/2 in Thichur Village, Erumapetty Post,

Talappilly Taluk, Thrissur District, Kerala. A letter from the District

Collector, Tfuissur, was received on 2010612024 enclosing a complaint

against the proposed BPCL petroleum retail outlet at Thic

SMITHA C. V
Environmenlal Engineer

Ksrala Stato pollution
Control Boad

hur Villaee

\)'W
*

,l:.

District Offies , Thrissur

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL.

SOUTHERN ZONE. CHENNAI CIRCUIT BENCH

REPORT FILED BY THE ENVIRONMENTAL ENGINEER.
DISTRICT OFFICE. THRISSUR. ON BEHALF OF THE 4TH

RESPONDENT. CHAIRPERSON. KERALA STATE POLLUTION
CONTROL BOARD. THRIRUVANANTHAPURAM

I, Smitha. C. V, aged 45 years, wife of Rigesh, residing at Thrissur district,

working as the Environmental Engineer, Kerala State pollution control Board,

District office, Thrissur, do hereby solemnly affirm and state as follows:
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3. Subsequently, a complaint enquiry was conducted on l2lll/2024. The

complaint pertains to health concems arising from the proposed

petroleum retail outlet. During the enquiry, it was observed that

construction of the petroleum retail outlet had not commenced; hence,

the locations of the vent pipe, dispensing points, and fill points could

not be verified. A residence is located at a distance of 4 m from the

southem boundary of the plot. The unit owner reported that the vent

pipe, dispensing points, and fill points will be located at a distance of

more than 25 m from the said residence' Further, there is another

residence at a distance of 17 m from the western boundary, a residence

under construction at 21 m on the westem side, and another residence

at 20 m from the eastem boundary. An anganawadi is situated at a

distance of about 16 m from the northem boundary, and a temple is

located at about 20 m from the northern boundary' A small canal

(thodu) is present adjacent to the eastern boundary of the plot'

Approximately six residences exist within a 30 m radius from the plot

boundary. No schools or hospitals are located within a 30 m radius of

the proposed site.

4. A letter was sent to the 6s respondent on 2011112024 seeking

clarification as to whether the location falls within a designated

residential area and whether the small canal exists as per revenue

records. Copy of the letter is produced herewith and marked as

Annexure R4(b).

5. A reply was received from the 6th respondent on 2811212024. As per

the reply, a certificate issued by the Secretary, Varavoor Grama

Panchayat, was submitted stating that the land is not classified as a

designated residential area. However, the clarification regarding the

small canal does not conclusively establish whether the canal exists in

SMITHA C. V
*#,KllffiLti,ElfJff11"

utstrtct Office, Thrissur

w



3

revenue records. Copy of the reply letter is produced herewith and

marked as Annexure R4(c).

6. It is submitted that as per the judgemenr on CA No 421/2022 dated

14.03.2023 passed by the Hon'ble Supreme Court, perrol pump need

not obtain the Consent to Establish/ Consent to Operate of the Board,

however the guidelines issued by the Central Pollution Control Board

dated 07.01.2020 needed to be compiled with. The circular notirying

the matter with no. KSPCB/383/2023-SEE-3 dated 29.03.2023 is

produced herewith as Annexure R4(d). The guidelines issued by the

Central Pollution Control Board dated 07 .01 .2020 stipulates the

distance criteria for the petrol pump. Copy of the guidelines is attached

herewith as Annexure R4(e). It is further clarified in Circular No.

KSPCB/14/2021-SEE-3 dated 1810212024 that, where residential areas

are not designated as per local laws, the siting criteria related to

"designated residential areas" shall not be applicable. A copy of the

said circular is produced herewith and marked as Annexure R4(f).

7. Further an office memorandom no. 8-13011/I/2019-20/AQM of

Central Pollution Control Board dated 16.08.2021 states that new

proposed retail outlets shall not be located within a distance of 50 m

from lakes, ponds, streams, rivers, wetlands, canals and creeks as per

revenue records. Copy of the office memorandum is attached herewith

as Annexure R4(g).

8. Based on the reply from the 6s respondent, a report was submitted to

the District Collector, Thrissur, on l'110112025. However, since no

clear clarification regarding the existence of the small canal in revenue

records was fumished by the 6th respondent, it was reported to the

District Collector that such clarification shall be obtained from the

Revenue Department before issuance of NOC. A copy of the report

-l
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submitted to the District Collector is produced herewith and marked as

Annexure R4(h).

9. It is humbly submitted that petroleum retail outlets are not required to

obtain Consent to Establish or Consent to Operate from the State

Pollution Control Board. However, the guidelines issued by the CPCB

are applicable and are to be strictly complied with. In the present case,

directions regarding the stipulated distance criteria were duly

communicated to the District Collector for compliance prior to the

issuance of the NOC from the Collectorate.

Dmed this the 4hday of April,2026

V^t'*
FOURTH RESPONDENT

VERIFICATION

I, Smitha. C. V, working as the Environmental Engineer, Kerala State Pollution

Control Board, District office, Thrissur, the Fourth Respondent above named,

do hereby solemnly affirm and veriff that the contents of paragraphs 1 to 4 of

this Affidavit are true and correct to the best of my knowledge, information,

and belief, and nothing material has been concealed therefrom.

Verified at Thrissur on this 4th day of April,2026.

\,ry#
FOURTH RESPONDENT

Authorized Signatory

Kerala State Pollution Control Board,

District offi ce. Thrissur

t

i!d, "*ii"ffiff$,ifi*l,*'
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KERALA STATE POLLUTION CONTROL BOARD 
 

Pattom P.O., Thiruvananthapuram  695 004 

                                           Dated: 29/03/2023         

CIRCULAR 

Sub: Petrol Pumps- - reg 

Ref: Judgment in CA NO.421/2022 dated 14.03.2023 passed by the H  

Supreme Court of India.  

 

(NGT) in O.A. No.138/ 2020 had 

passed an order dated 23.12.2021 directing the Central Pollution Control Board 

(CPCB) as well as the State Pollution Control Boards to issue directions to make it 

mandatory to obtain Consent to Establish (CTE) and the Consent to Operate (CTO) 

for new retail petroleum outlets as well as the existing retail petroleum outlets.  

 The above order dated 23.12.2021 of NGT was challenged before the 

Appeal s. 

 India vide judgment under reference, 

s setting aside the directions issued by 

the NGT in the impugned order, stated in first paragraph of this circular. It is also 

directed that the CPCB shall instruct all the State Pollution Control Boards to 

ensure that the guidelines issued by it vide the Office Memorandum dated 

07.01.2020 are strictly adhered to. If there is breach of any of the guidelines issued 

by the CPCB vide Office Memorandum dated 07.01.2020, then the concerned 

State Pollution Control Board shall proceed against the erring outlet in accordance 

with law at the earliest. It shall be the legal obligation of all the State Pollution 



Control Boards to ensure that the directions issued by the NGT in 

regard to the installation of the VRS mechanism is complied with 

within the fresh timeline as prescribed by the CPCB. 

It shall be ensured that the direction, as mentioned in prepara, of the 

h. 

                -sd- 

CHAIRMAN 

 

To 
1. The Chief Environmental Engineer, Regional Office 

Trivandrum/Ernakulam/Kozhikode 
2. The Senior Environmental Engineer 

Environmental Surveillance Centre, Eloor 
3. The Environmental Engineer, District Office 

Trivandrum/ Kollam/ Alappuzha/ Pathanamthitta/ Kottayam/ Ernakulam-1/ 
Ernakulam-2/ Idukki/ Thrissur/  Palakkad/ Malappuram/ Kozhikode/ 
Kannur/ Wayanad/ Kasargode 

Copy to 
1. All Technical Staff 
2. IT Cell (for uploading in Boards website) 
3. CA to CHN and MS                                              
4. Stock file  

     
 FORWARDED/BY ORDER 
 
 
      

  SENIOR ENVIRONMENTAL ENGINEER - 3 
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